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CENTRAL ADMIN ISTRAT IVE TRIBUNAL : HYDESABAD BENCH
AT HYDERASAD, ‘

. H0,0.A.255/1999 - ' DATE OF ORDER -: 14.3.2000

BETHEEN

A P,Sastry S/0 late Shri A,Suryanarayans Murty,
aged about 46 years, vorking as Senior. Accoun-

- tant, in the Office of the Director of Accounts

{Fostal), Andhra Circle, Abids, Hyderabad-1,

see Applicant
A WMD

1, Union of India through its Secretary,
Department of Rosts and D,.G,Posts,
Dak Bhawan, Parliament Street,

New Delhi-110 001,

2. The Chief Postmaster General,
Andhra Circle, Dak Sadan,
&bids, lyderabad,

3. The Director of Accounts (Postal),
Andhra Circle, Abids, Hyderabad-500 001,
- ... ReSpondents

Counsel for the applicant _ Mr,B.S.A,Sathyanarayana,

Mr.B.Narasimha Sharma, Sr,Standing
Counsel,

Counsel for the respondents

CORAM :
The Hon'ble Mr ,R,Rangarajan, Member (A),

The Hon'ble Mr,8.5,Jai Parameshwar, Member (7).
ORDER

R,Fangarajan, iember (&)

Heard Mr.B.S.A.Sathyanarayana, for the applicant and
Mr . B ,Narasimha Sharma, for the respondents, . o
2. The applicant Was issued a charge sheet simil'a‘r to the
char'gé sheet issued to the applicant of 0.A.252/1999 which
is disposed of teday. The contentions raised -in this 0.4,

(A .
and the reliefs asked for is the same as that of -0.A,252/1999,
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flence, this O0.A, 1is also disposed of by pasSsing the following

order :

(1) The impugned order of . .the reviewing authority dated
18.5.1998 is hereby set aside,

(ii) The case is remitted back to the lMember (PFersonnel),
Postal Services Board, Department of Fosts,; for
reviewing his order on the basis of the observation
made above,

{(iii) A final decision to be taken by the Member {Persomnel),
Fostal Services Board, within a period of two months
from the date of receipt of a copy of this order,

(iv) The applicant, if so advised, may Submit a detailed
review petition in addition to what he haﬁ_already
submitted within a périod of 1 veek from today.

3. The O.A, is ordered accordingly. No costs,
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(R .Rangarajan)
- terber (J) Merber (A)
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IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL.HYDERA34D SEnCH,
HYDERABAD.
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